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(b) if so, the riew factors expected to
be taken into consideration in the new
drug policy ; and

(c) the time by ‘wbich the new policy
. is expected to be introdiced ?

L

. .. “THB. MINISTER OF CHEMICALS
" AND FERTILIZERS AND INDUSTRY
AND . COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) ; (a) to ©:
Review of the 1978 Drug Policy ‘is in
progress. The basic approach underlying
the report of the National Drugs and
Pharmaceuticals Development Council is
that —

(i) Special attention need to be paid

by the Government to the priority.

drugs—drugs which are widely
used in medical practice and- are
required for national programme
for major diseases like T.B., Lep-
rosy, Malaria etc,, and

(i) That Policy should be re-oricnted
to ensure that the drugs ark avail-
able in abundant quantities at
fair prices and with good quality.

"The report would now be considered by
the Consultative Committee attached to
the Ministry. It is difficult to indicate
specifically when the New Drug Pohcy
would be announced.

Action taken on 95th Repor't of Law Com.
mission Bifurcation of Supreme Court

477. SHRI CHITTA MAHATA:

PROF, MADHU DANDAVATE :

SHRI AMAR ROYPRADHAN :
N 14

Will the Minister of LAW AND
- JUSTICE be pleased to states :.

,(‘ o

- (a) whether Governincnt propose to
~divide.the Sppreme Court into the consti-

tutiona) and lega! divisions on the recom-
mendations coptained in the 95&1\ Report
of Law Commission ; P

' (b) if Qo.. the details in . this regard
and the number of co‘ns'titut'ionnl cases and
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legal cases so far pending in the Supreme
Court ; and .

(c) if not, the reasons therefore ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R, BHARDWAJ) : (8) and (c):
The Commission has recommended in its
Ninety-fifth Report submiited to the
Government on. I1st Masch, 1984 that the
Supreme Court of India should consist of
two divisions, namely, (a) Constitutional
Division; and (b) Legal Division, and has
also recommendad certain amendments to
the Constitution and consequennal

"provisions tc ‘be regulated by ordinary

legislation. .The matter is at a preliminary

‘stage of consideration and no decisions
to these

have been taken with regard
recommendations. It is only after an
recommendations
in consultation wih the authorities con-
cerned that decisions will be taken. .

of constitutional
pending in the
1984 is as

(b) The number
cases and legal cases
‘Supreme Court as on 31.12.
follows :—

15,021

(i) Constitutional matters

(i) No-Constitutional matters’
.. 31,847

hnrg are 33 865 “admission
,I58 mnsqella_neous petitions
lhe Supreme Court as on

In addmon,

pending in

31,12,1984.

Increase in Profit Levels in’ Public "Under-
takings Under Ministry of Defence
K. RAMCHANDRA

478.. SHRI

REDDY : Will the Mlmster of DEFENCE

be pleased 1o state :

(a) whether all the nine public under-
takings under Ministry of Defénce have

increased their profit levels by 27 per
- cemt § : ‘
-, (b) if s0, details of this achievement : .

.

x
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"{c) whether prices of geods. prodused -

. have been escalated for the “Captive”

market which in this case is totally the .

public/Government sector itseif i

(d) - whether mcreascd proﬁts are due
- to rmproved produthxty ; and

O if‘not,‘ full facts of the situation
"in each of the nine public sector units
mentioned in (a) above ?
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' THE MINISTER OFDEFENCE (SHR!

'P.V. NARASIMHA. RAO) : (a) and (b) :

The. aggregate net _profit before tax of

"the nine ' Defence Public *Sector Under-

takings increased from 'Rs. 72.05 crores
during 1982-83 to Rs 91.57 crores during

- 1983.84, thus resulting in an increase of

27 percent. ‘' The details in respect of each

" undertakingare as below —_—

(Rs. in crores)

S!. No. Name of PSU 1982.83 1983-84

1. '+ Hindustan Aeronautics Limited - 23.47 32.92

2. Bharat Electronics Limited 23.46- 26.84

3. Bharat Earth Movers Limited 42.42 - 38.83

4, Mazagon Dock Limited 9.99 '14.20

5. Goa Shipyard Limited 0.49 1.04
. . . 7.

6. Praga Tools Limited 1.12 2.04
Total (A) _ 100,95 115.97

7. Garden Reach Shipbuilders - .(~) 18.50 (—) 13.09.
and Engineers Limited

8. - Bharat Dynamics Limited (—) 3.35 (=) 3.14

9. Mishra Dhatu Nigam Limited  (—) 7.05 (—) 8,17
Total (B) (—) 28.90 (—) 24.40 o
Total (A)+(B)’ 72.05 91.57

{c) Mostly ihe pribes quoted by the Defence Public Sector Undersakings are

on “fixed cé)st” basis, Escalation to provnde for normal increase in the cost of raw
materials, abour. etc., is also sometimes allowed as per the terms of the coptract.
In addition to seHing {0 Pefence Services, the Defeace Public Sector Uhdertakings are
also selling' other items ip competition with'national and mtunauonal,puamsa"ons

@ and: (¢) : The increase iff the manpower of the Defence Pubhc Secmr
. Undcrmkmgs duriog the above period has beea marginal but the production, however,

has increased substantnahy from Rs, 1144.13 crores durmg '1982-83 1o Rs, 1418.85
crores during ‘1983~ 84.



